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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
NEW DELHI, PRINCIPAL BENCH NEW DELHI

Excise Stay Application No.167 of 2010 and
Appeal No.E/171/2010-SM (BR)

[Arising out of Order-in-Appeal No.131-CE/MRT-1/2009 dated
29.10.2009 passed by the Commissioner of Central Excise (Appeals),
Meerut)

Date of Hearing/ Decision:08.03.2010
For approval and signature:

Mr. M. Veeraiyan, Member (Technical)

1. Whether Press Reporters may be allowed to see Vo
CESTAT (Procedure) Rules, 1982.

2. Whether it should be released under Rule 27 of the : /V 0
CESTAT (Procedure) Rules, 1982 for publication

in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy

of the Order?
4. Whether Order is to be circulated to the Departmental : %
authorities?
CCE, Meerut-I ...Appellants
(Rep. by Shri S.K. Bhaskar, DR )
Vs.
M/s. Bajaj Hindustan Ltd. ...Respondent

(Rep. by Shri Atul Gupta, Advocate)

CORAM:  Hon’ble Mr. M. Veeraiyan, Member (Technical)

: L 7
[er/& Order No...@..?/../.%ﬁ./.f’.../pﬁlted; 8.03.2010/,
Per M. Veeraiyan: 5‘7\“’7 0%%5’( Mo - ? 7/ 29/0 SN @7]

This is an appeal by the Department against the order of the

Commissioner (Appeals) No.131-CE/MRT-1/2009 dated 29.10.2009




2. The order of the Commissioner (Appeals) was partly in favour of
the party and partly in favour of the Department. The present appeal by
the Department relates to setting aside penalty imposed under Section 15
of the Cenvat Credit Rules.

3. The prayer is for stay of entire order of the Commissioner
(Appeals) though the same is partly in favour of the Department. The stay
petition is disposed of, in view of the order proposed to be passed finally
in the appeal itself.

4. Ld. Advocate for the respondent submits that they also filed appeal
against the very same order of the Commissioner (Appeals) insofar as the
same related to confirmation of demand and the Tribunal vide Final
Order No.268/2010 dated 22.02.10 remanded the matter to the Original
Authority.

5. In view of the above, the Original Authority will consider the issue
relating to imposition of penalty afresh. Accordingly, the appeal by the
Department is also allowed by way of remand.

6. The Stay application is also disposed of.

Order dictated & pronounced in open court on 08.03.2010.

( M. Veeraiyan )
Member (Technical)
Ckp.




